
35 Written Answers APRIL 18, 1972 Written Answers 36

(c) sending sales-cum-study teams;

(d) market surveys;

(e) encouraging product development 
and product adaptation in order to 
adapt Indian products to the U.S. 
market:

(f) inviting foreign buMncs*men to 
visit India to enable them to study 
Indian capabilities;

(g) obtaining concessions in freight 
rates by sea and by air and payment 
of subsidies in ccrtatn cases;

(h) collection of information about 
floatation of forc'gn tenders and 
bringing them to the notice of the 
intending importers;

(i) undci taking publicity for Indian 
goods through Departmental Stores 
m U.S.A, and other countries and 
thiough advertiscmeets in local 
papers;

(j) implementing a special plan of
exports of selected products by 
Trade Development Authority.

Investigation into Causes of Delay in 
Lifting Goods Traffic on Eastern 

and South Eastern Railways

*458. SHRI K. RAMA KRISHNA 
RFDDY : Will the Ministei of RAIL
WAYS be pleased to state :

(a) whether Eastern and South Eastern 
Railways have failed to lift goods traffic 
inspite of law and order conditions having 
irr proved in West Bengal after the Presi
dent’s rule; and

(b) whether any enquiry has been made 
into the matter and if so, the findings 
thereof ?

THE MINISTFR OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a)
No, Sir, loading on both the Railways 
started improving from the last quarter of 
1971.

(b) Does not arise.

Cauvery River Warer Dispute

*459 SHRI M. KATHAMUTHtJ : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) whether in view of popular Govern
ment having come into being in Mysore 
now, Government would initiate talks with 
the State Governments concerned regard ng 
the Cauvery River water dispute; and

(b) if so when ?

THL MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a)
and (b). The State Governments 
of Tamil Nadu and Kerala have gone to the 
Supreme Court for seeking a declaration to 
the effect that a dispute has aii&cn and 
exists over the distribution of the Cauvery 
waters and it is the duty of the Central 
Government to constitute a Tribunal under 
the Inter State Water Dispute Act, 1950, as 
already requested by them. The media non 
efforts will have to be resumed aftci the 
Supreme Court’s decision becomes avail
able.

UNCTAD Conference of Santiago, Chile

*460 SHRI INDRAJIT GUPTA : 
Will the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether India proposes to take any 
initiative m evolving a common strategy by 
developing countries for the forthcoming 
U. N. Conference on Trade and Develop
ment at Santiago, Chile; and

(b) if so, what steps are being taken 
in this direction 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C  GEORG E): (a) and (b).
The developing countries have already 
evolved their common strategy for 
the U. N. Conference on Trade and 
Development now being held in Santiago, 
Chile. This is embodied in the document 
"  Declaration and Principles of the Action 
Programme of Lima ’ adopted at the Minis
terial Meeting of the Group of ‘77* held in 
Lima in November, 1971. India has sub
scribed to this common position of the




